
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH 

	

0. A. No. 	107 of 	1

199?.. 

DATE OF DECISlONG3—O2-1993- 

Dr. C.R.MohanKumar_andfour Applicant (s) 
others 

ir_It.Rajasekharan_piiiai 	Advocate for the Applicant (s) 

• 	Versus 

ctaxy,tInLi &A:___WCi:,Of 	ibridi ().... 
Agriculture Research, New Delhi and others 

Nr.JaeobVargheseP• 	_Advocate for the Respondent (s) 
through Ms.Usha K.Pillailproxy Couflse.L! 

CORAM: 

The Hon'ble Mr. S.P.Mukerji, Vice chairman 

and 

The Hon'ble Mr. XVHaridasan, Judicial Member 
44  

Whether Reporters of local papers may be allowed to see the Judgement ? 
To be referred to the Reporter or not? 
Whether their Lordships wish to see the fair copy of the Judgement? 
To be circulated to all Benches of the Tribunal? 

JUDGEMENT 

(Honble Shri S.P.Mukerji,Vice Chairman) 

Vb have heard the learned coun sel for the 
. 	 •: 	 . 	 . 

app1icanTin this case in which the applicants have, 

challenged the impugned order at Mnexure-F dated 

11.12.92. Para 3 of Annexure-P reads as follows:- 

13, The above appointments are further subject 
to final decision to be taken on the recanend-

ations of the High poered committee consti-
tuted vide office order No.1011/92-Per,IV 

dated the 12th May, 1992 as per decision con 

tamed in th.judgment dated 28.1.1992 of 
the Central Administrative Tribunal, Principal 

Bench, New Delhi on the Transfer Application 
with Civil Misce1aneoUs Petition 

No.1118189 & Ciil 	tt Petition N1,192 of 84." 
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2. 	From the above it is clear that the appoint.. 

rnents made in the impugned order 	vhich the applicants 
oL 

are challenging ' subject to the outcome of the re-

commendations of the High Powered Committee, if the 

applicants are aggrieved by the manner in'uhich the 

decision is being implemented or likely, to be imple- 

mented, they can m&e representatons to the ICR 

or to the High Powered committee constituted. Unless 

the decision of the ICAR based On- the recarmendations 

of the High Powered Committee are available, we 

feel that no intervention by this Bench of the Tribunal 

- is called for. The application *being premature 

is dismissed urdez Sec on 19(3) of the Adiinistrative 

Tribunals Act. 	 :- 	 - 
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74,  
JHar­ ida­sanY... 	- 	( SP Mukerj 1) 
Judicial Membr 	-- - 	Vice chairman 
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